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O R D E R 
 

25.02.2020  The Appellant needs to show the decision by the Liquidator 

and action taken to claim that the Appellant is prejudiced. After it is shown, it is 

further required to be shown that against the decision of the Liquidator, a 

dispute was raised before the Adjudicating Authority. Learned Counsel for 

Appellant wants to file some documents.  

 List the Appeal as ‘Fresh Case’ on 12th March, 2020.  
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